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matter of refunq of the unspent
amount is being pursued with the

local body concerned.]
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+t[LEGAL DIFFICULTIEg IN ALLOCATING
MONEY FOR CENTRAL BOARD OF
IRRIGATION AND POWER

413. SHri RAM SAHAI: Will the
Minister of IRRIGATION AND POWER
be pleased to state whether Govern-
ment have considered a legal remedy
to remove the difficulties in the way
of allocating money for the expendi-
ture of the Central Board of Irrigation
and Power; and if so, whether the
same has been brought into effect?]
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+[Tue MINISTER or IRRIGATION
AnpD POWER (Dr, K. L., Rao): Yes.
With a view to clothing the Central
Boarg of Irrigation and Power with a
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legal status, steps are being {aken to
get the Board registered under the
Societies Registration Act, 1960. The
registration will be done after the
Board draws up its Memorandum of
Association with the concurrence of
the Government of India and the
Stateg which contribute to the financeg
of the Board.]

REpORTS ABOUT ACCOUNTS OF INDIANS
IN Swiss BANKS

414. Surr S. C. KARAYALAR: Will
the Minister of FINANCE he pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn 1o a letter
dated the 17th May 1963 written by
Shri K, B. Kirtikar and published in
the issue of the Times of India,
Bombay, dated May 21, 1963 regard-
ing the increase in the number of
accounts of Indian nationals in Swiss
Banks; and

(b) whether Government or the
Reserve Bank of India have made an
investigation into the matter?

Tue MINISTER of FINANCE
(Surt T, T. KRISHNAMACHARI): (a)
Yes, Sir.

(b) Banks outside India are sub-
ject to the laws of their own country
and cannot disclose, either to the
Government of India, or ‘o the Re-
serve Bank of India, any information
regarding accounts opened with them.
We have to rely on our enforcement
machinery to detect to the extent
possible cases of foreign banking
accounts opened by Indian nationals
in contravention of our Regulaticns.

WorLD BANK MissioN REPORT ON

INpIAN EcoNomy

415 f Surt M. P, BHARGAVA:
L SHrr V. M. CHORDIA:

Will the Minister of FiNanck be
pleaseg to state:



